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‘Whether Reportefs of local papers may be allowed to see the Judgement ? 24/-

. To be referred to the Reporter or not? ‘j&/i
Whether their Lordships wish to see the fair copy of the Judgement ? d
Whether it needs to be circulated to other Benches of the Tribunal ?/vg

- directed to regtify his date of birth as given in the

"culation certificate,

(Judgement of the Bench delivered by Hon'ble
Mr. P.K, Kartha, Vice<Chairman

The applicant, wuho is working as Sub-Insoector
-in the Office of the Commissionsr of Police, Delhi, filed
this application under Section 18 of the Administrative

Tripunals Act, -1985, praying that ths respéndents be -~

2. The facts of the case in brisf are as follous,

The anplicant passed his matriculation examination in 1948,

N Cu <«

-.o--24

/... IN THE CENTRAL ADMINISTRATIVE »TRIBUM&L '
e : ' ,
g 2 NEW DELHI
7 O.A. No. 890/90 199
T.A. No. . A . i
 DATE OF DECISION__ 2. 12.7990.
Shri Rameshuar Dutt Patitionetx Apnlicant
Shri U. K, Sharma Advocate for the Petitioie(y)
Versus L
Delhi Police through Commr, of Respondent
Police & AnOthsT _
Smt. Avnish Ahlawat Advocate for the Respondent(s)
- CORAM | | )
| The Hon’ble Mr. P.Ke Kartha, Vic e-Chaimman (3udl,)
The‘Hon’ble Mr. D.Ks Chakravorty, Admini strative Member.

.matriculation certificats-and that the date of superannualtion

.should be fi xed as per ~the date of birth given in his matki-
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' matriculatiqu”“/ L o
According to the -/ certificate, his date of birth

is*15.8.1933. He héé produced a copy of the same aé
Annexure-A tolﬁhé applicafion. Ha cama to.Dglhi in
Dacember, 1956 from the erstwhile State of Pgnjaﬁ tq‘
meet‘his4relatives and'lgarnt that Delhi quiée was
recruiting persons in their Service, He_apﬁaared before
the Racruitmant Bﬁard on 6.12.&950 and af ter phyéical
verification, hé"u§s ésked to report to the DFFiCB.DF
the Recruitment B8oard, Thae Clerk of the Rgcrultment
Board filled Qp the required in?ormafion in the preécrib
|

form for the post of Constszble in Delhi'PoliCe; His dat

of birth was filled uP by the Clérk as 6,12,1932 Wwithout

~confirming from him in order te cover up 18 years of age

Ve

of the applicant, which was th; minimum reguirement for
thé poét of Constable in»Délhi‘Pblice. He has alleged
~that the Clefk had deliberataly written his approximate
age to cover up 18 years under instructioné from senio;
officers sincs the respohdents-uere in dire nead of man-
pouer,

3, ' ;n 1956, while the applicant was posted azs Head
Lonstable, he was asked hy the Deouty Commissioner of
Police to submit his matriculation certificate for :

confirming his actual date of birth, Accordingly, he
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submitted his matriculation certificate which showed
his actual dats of birth as 15,8,1933,

A

&, In 1956, the then Sugerintendant of Police {CIN),
Crime noticad that there wvas discrepancy of date of birth
ofvthe applicént. His sarvice record showed the date of
birth as'6.12.1932,'uhereés tha matriculation cartificatd
showed 15,8,1933, \In visu of the discrepancy, the
applicant was given punishment of censure py the than
S.P.(Crime) for giving false declaration regarding date
of birth, Tﬁe aoplicant has stated that ther=af ter, he
remained under a gggg fids belisf that his date of birth
must have been corrected in his service recerd, Hovever,
heslater on, lsarnt through.his official sources that hid
date of birth had not been corrected in the servics recor
He, therefore, requested the respondents to correct his
date of birth as per the matriculation certificate. 0On
16,8,1588, the respondents informed him that his request
for change in his date of birth had been considared and
rejected,

5. The respondents have stated in their counter-
affidavit that at the time of his enlistment, the
anplicant did not produce his matriculation certificats

and he had told that his age was 18 years and 1 day. The

Madical Of ficer who had conducted his examination,lhad
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alsoaindiCated that his age was about 18 ysars from
appearance, in-uieu of this, he was recruited in Delhi
Police as Constahle, /

6. The respondents have contended that in case his
claim on the basis of his matriculation certificate is
allowed, he would have bsen below 18 years of age at
the tiﬁe'oF his initisl recruitment and he would have
been ineligible For such appointment, They have stated
that the applicant concealed the Facts and gave false
statement kﬁouingly which was dstected in 1956,

7 e have gone'thﬁough the récords of the cése and
have considered the rival contentions, Ndrmally, the
-matriculation certificate is to be treated as authenticf
.HOUévsr;_in the instant case, if the date ofbirth given
in the service record is to be changed as per the date
- of birth given in the mstricu1a£ion certificate, the

applicant would not have been eligible for appointment

as Eonstablg in the Delhi Pglice in 1950, He would not

haveyat that point of tims, asttained the age of 1B.years{
The fact that the penalty of censure was imposed on him
for héving given incorrect particulars regarding Ais daté
~of birth at the time of his entry into service, will not
i%ply that the respondents had condoned the l;pse on his
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part and thereby, he would be alloved to derive benefits
out of the concealmént of Facts by him, In case the
relief prayed for.by him is granted, he will have
anothef 8 months‘ service, to which he uwould not \\\\
otherwise be entitled. This uould‘amount‘to granting
of relaxation for entering the service at an age below
18 years,

8, In the facts and circumstances of the Case, We
are of tae opinion. that the apolicant is not entitléd
to the relief sought by him, The aoplicatlion is
dismissed at the admission stage itself.

There will be no order as Lo costs.
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